") I & FFFs

\
Pe) %{P
P
Y Alfidavit 1o be Fuenished by the candidate alongwith Nomination Paper
&Y

Before the Reh-rmnkﬂfﬁe
s

For cleetion to BIHAR VIRH AR &hrlike House
A LA - e Cunitituency{ Nenme of tive € gistiti g
Ammm Baﬁ»b i“wf Ggratoite of. Lade. Baharig ¢S
g B .é?,‘ﬂ"‘i..:mars. resideni o MP-Ch : ‘.‘.T..ME‘E?I-JI‘I #IF pnma-
Edection, do hereby solemnly affirm and stale on oath as under:-

( sirike out whichever is not spplicable) 1‘; Bha rhaq S p%' "iﬁ ugn |
B e L pame of the politic y b4 am contesting au an

Sh

Bumar
address), m.-.wdum b bt wlmeve

{1} 1 am a candidute set up by &'—-I-'P-'--

Independent candidate,
(1) Details of PAN and staius of filing of Income tax return ¢
t | 8L Mo, | Mames Permanent The financial year for | Total income 1
(T Account Number | which the last shown In Income
(PAN) Income-tax return has | Tax Return { in
E S p been filed | Rupees)
Selfl AELBS ColL L oo 35559_5' i) g
2. Spouse- ALGPD 4556 F MNeA M-A
3. | Dependent | MA NeA M- A
4. Dependent 2 N-A N4 A
5. Dependent 3 ......... M.A N A .| |

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

SI. | Offence B Description |
L Mo, . == = __']
i{a) | The details of cases where the court has taken |
cognizance, Sections of the Act and description M oA |
of the offence for which copnizance taken : !
T |
| {b) | Name of the count, Case No. and Date of order oA 1
taking cognizance : o |
ey | Details of Appeal (s) / Application(s} for revision . F!.
.|_ {if any) filed against the above onder(s) '
4. Cases in which I have been convicted by a court of law{other those rcfen-ed 1o in Form 26): H-A
(&) | Thedetafls of cases, Sections of the | _ i l
i Act and description of the offence for | M-A |
! which convicted |
1 - A |

(h) | Mame of the Courtis). Cage Mo, and
]| i Date(s) of order(s) .

.




vy, Punishme 1 impasoas .

|
— t—

il i g

150 That | give hedem below the details of o axsets (movable and iomovable cte ) of mysel,

mw spouse and all dependents:

A. Details of movable ussets ;

Ninte:

I. Assets in joint name indicating the extent of joint ownership will also have 1o be given
2. In case of depositTnvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Name of Bank/ Instiwtion and Branch are o be given

¥ Walue of Bonds/Share/Debentures us per the current market value in Stock Exchange in respect ot listed

companies and as per books in case of non- listed companies should be given.

4 . Dependent”, here means 4 person, substantially deperdent on the income of the candidare.
5. Details including amount is to be given separately in respect of each investment)

ks | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| Pei
it ! (Cash in hand ko, bon=on | T74,800- 06 MN.A B A | - A |
(i) | Dewils of Deposits in Bank SEATeMn : |
accounts (FDRs, Term Deposits [|0€2 61913 '
and all other types of Depasits S.3.L Rikay
including saving accounts), ﬁrﬂ;ﬁhﬂﬁl- ML A ™A ™A
Deposits with Financial :
institutions, Non Banking 4 |1204767=74
Financial Companies and 031 32013
Cooperative societies and the e mﬁf‘-&éﬂ‘:ﬁ“
B amount in each such deposit A -
(iii) | Degails of investment in Bonds,
Debentures/shares and units in NIL ML M-A rA hA
companies™uteal Funds and I
others and the amount, |
{iv) | Details of investment in NS5, ?;ﬁ‘{ B
Postal Savings, Insurance Policies ?{Ng N
and investment in any FinancialPafBe |5 Lat ML A N -4 N-A i
Instrument in Post office ar A vy | ]
Insurance Company and the | :
.| amount 4 1
{v) | Personal loans/advance given to N i
any pérson or entity including . h-A i M
! i tirm, Company, Trust etc. and ML NIL A i A
_ ] other receivables from debtors | |
| &nd the amount. SaE L ‘t_ SO
tivt) | Motor Vehicles/Alrcrafis/ SCbFy L i i
| | Yachs'Ships (detils of Make,  [Ho4S) BTMH ML ek il
| Registration No. ete, Year of Al-d-q B 8lL = o
i Purchase and amount ) - R e l B L Y
(witi| fewelry, bullion and valuable (& ' Y s . 2
| thing {give details of weight and ML é_lrmiﬂg : e e I‘I T
value) EEE (S




v+ ] Any other assets such -3 valnd of 1 S o S L e e T
¢ £ Chimsdinterest MLL i L % NA P A : N A
e e St ISins, Sl

r . s bl o S T RN S Gt b PRSP (ST St DS
| ‘-—-’“M Total value |B‘:fff'?5?'_?’ff ?_:Zp'l B, OB = M‘ A A - T R Y RS S|
i, |.‘.rg1ls of Immgvnﬂg assets g I

(Neie: 1. Properties in joint uwncrship indicating the rxtent of joint ownership wili alsa have to be indicat
2 Each land or building or spartment should be mentioned separavely in this formeat.)

' :{ Deseription Lo Self Spouse Dependent-| | Dependent-2 :I_Ii'n_p_umifi |
LH '
(0] ricu gy ; 'H'mﬁm”' F TG =
Lﬁmtlm‘u{s} Tort Fawthy Gpheri ] NIL N A re A M- A
Survey number(s) - A and B
Area [Total measurement in 1 E 5y
. M- N-A
ﬂ-_':r:s] - q-!r-_.'q-ﬁﬂ% NIIL N‘q "d
“Whether inherited property
(Yes or NO) Yes. NIL reA ’A A A
_E-J_atenfpmha_ufn in case of self " . |
acquired propérty - - . N-4 N-A A Y O A
Cost of Land (in case of
purchase)at the time of ML ML M- A M- A ~N-A
purchase
Any Investment on the land by :
way of developsment, ML MIL M-A | A
| construction ate.
imate Current market o
[uuuc Teimd Fi.\'r\il.-al'_u..p‘l 750,68 NIL ni- A o R M-A
(i) | Non-Agricultural Land '
Location(s) i N-A At 4 MeB | T
L R,
rea measurement in i
sq. f.) M- A N- A r- A ryA ™-A
Whether inherited property ; .
(Yes or NO) WA N R MN-A N-A NA
" "Date of purchase in case of self M- : ] i Fife
acquired property A N-A ™M-A McA A
Cost of Land (in case of . cd
purchase) at the time of o ML ~-A pIA f\T“A
| the land by L al
Any Investment.on an rd 1 . .
way of development, NIL N-A N-A A
construction ete. '
Apipmmmalfﬂu.n'er&nmrkct MIL ML N oA MeA Y.
value N
(iii) | Commercial Buildings I A
| (including apartments) N-A N-A r-A A
i -Location(s) '
-Survey number(s) R A -
Built up Area (Total N A N A ™A NA NA
L. 1 monpsremgit i 2, f1) . (I



1 waher inherited property A == SR e
L{-- es or NO) N-A N-A | NA ™ A oA
| D ew of purchase in case of oif , ; T
I actirired propery | | N-A R A l A | P ! Al A
[T wst of property (in case of : T R S B e
1 ‘run.hase}ﬂﬂwumeaf NIL nl | M A ™A A
E-_'th,qg- |
An!-' Investment on ihe ML I | I B t :
_ | property by way of L A MdeA A
1 * development, construction ete. 0
[}
-E—:xﬂﬁumma!t Current market ML ML PeA PLeA MAA
i) Mﬁﬂ@.ﬂﬁfmclud. T T ;: eslar S i N
| apartments,) Fafnt 4 :,.ecL AT el AT nA RoA 54
-Location(s) v h-!-l ”‘E"" ISE Fur Ed
| - Survey number(s) erebd- | B2 :
::}-‘&;Ii}'rﬂta-l measurement in Kt 1266 S&. 5 nA M- A M-A
Built up Area (Tofal . : -
measurement in s, f.) s aiinicail] W N NA _
Whether inherited property .
(Yes a;ND} Yes. NS, n-4 N=A N4
Date of purchase in case of self 3
| acquired property nep | 2006 N-A N MiA
Cost of property (in case of L
plﬂt:::.::]ﬁﬁltﬁm:ul' ML Blme - N-A M+A ™A
| purc
L Any Investment on the land by
! way of development, NIL MIL ™A NA A
| arke [at
i vapl'f:mrnam urrent market NILANA Ei‘l—f!f M. A NA AiA
Other i i
(v} mpe:‘;!smhaslmmm NiIL MIL oA A N
(vi) | Total of Current Market H -
[ | V¥alueof (i) to(v) sbove 7,500000:00| 1 £,08000=H N-A nHA NA

{6) 1give herein below the details of liabilities/ dues to public financial institutions and government :-

I

(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

Deseription Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3
| Mo,
|
[{iy | Loan or dpes to Bank/Financial [o1kar ¥ JM.;. f A
! [nstitution(s) ' Cabha, P A Nt A NA A
: Mame of Bank or Fl ‘Qnﬁf-‘;:: Lﬁi‘i‘:
: Amount outstanding fred el
i MNature of loan Lean <2k)s} #‘5';'}';_ 5 ey
| Loan or dues to any .
| individuals/ Entity other than A Nt A nh A
! mentioned in (i) above. WA A
| Mame(s)
{ Amount outstanding
¢ | Mature of loan




T Ay other by e e T N'A
B | Girand total of liabilities 0000069 il NA | NE A J ALA
(i) | Geovesmment Dues: o _-| ) R S s
[Cues to departments dealing ‘ | " f
'I-"iﬂ‘ig:l e ML ML A | A A
P accolymodation _ ; - + ..... M
Dues to depatments dealing |
with supply of water ML WL NeA T NeA MN-A
Dues to departments dealing P
with supply of electricity ML MIL A N A N-A
Dues to departments dealing
with supply of Pl ML NLA LA N
telephones/mobiles
Dues to departments dealing
-.fiu-. government transport L LI (- nkA ot Yl
{including aircrafts and
helicopters)
Income Tax Dues ML iU |t BF .} N-A A
Wealth Tax Dues riTL NIL - A ™A N A
Service Tax Dues MIL ML N M- A N-A
Municipal /Property Tax Dues nliL AL ™A r A NA
Sales Tax Dues riL ML ™A N-A NA
Any other dues ML NIL ™A A A4
Grand total of all Govt. dues ML ML oA N4 r-A

(7) Details of profession or occupation:

o Seif...M-A......

b. Spouse ._._. LInut s b 4o
(8) My educational qualification is as under: §vad o

ate - Mﬂ.ﬁmll-.‘ﬂrt-&r-, Bad‘ﬁ,f.daq

{Gwe derails of highest School / University education with full form of the certificate/ diploma/ degree course)

{Mame of the School /Collegs! University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate

Shj%mbm PeaATAP S1M4H

2. | Full postal address

TP —Chovgain, P.3-Mur= Diifl- = ﬁJ
: |

3. | Number and Name of the constituency and (9 ,r_I|I Ara
sk VY |
3. | Mame of the Political party which set up the }4 ! TJardn Far 1
candidate (otherwise write ‘Independent’y | __f‘s_j:n'___ a e FPH e
4.| {a) Number of cases in which conviction order NeA -
passed (other than those referred to in Form 26) E—




I {l_, i{ruﬁ;ﬁrll&l;r ol i.“ull.im,- 1_#:::;'-5. wiaur::.-l:im P )
: ‘ eoan (8] have taken cognieas By MeA
|
S TPasi of T W B which last Foh el feersinie i
T =k Income Tax Return filed | i
L | (a) Candidate AERPE STE2EL To1Zi-T5% 2562500 |
(&2 Spowse:  ALEPBASTEF 1 ALA i 7 SRS
. 1{c) Dependents A _ Lo A B o -
L6 _ Details of Asscts and Liabilities in rupees s
i Description Self _| Spouse | Dependent-I| Dependent-ll | Dependentitl ]
A Moveable (3,94 76 7=24* 2. a lad : : P 1
|| Aset (Totat vatuy |2 i it ) A
[ . Immovahle i — Ty '_"__'; N Tl I .
! it 1 ML 8 M A rd-a h- A N
[i} | Purchase Price and i
Development Cost of 8 las. : g
Immovable Property | T'& N4 B N
(Total Value) %
(i} | Approximate Cument
Market Price of L |18l NA N-A NA
L Ascet (Total Value) _—
7 Liabilities NITL M-} A vy ]
i} G rrent
o NIL ML | ReA N.A N4 |
(ii) Loans from Bank, | Slac. 3 :
Financial Institutions and@s- 3675008 py) L N-A NA A
others (Total) Rs. £33z ded™ Faid
8. Highest educational qualification: .
L | Sradaate - Mﬂ—ﬁq-ﬂ u'h-iw::.ﬁ»a f%n:‘fhaﬁa—aﬂ .
(Give details of School / University education with full form of the certificate/ diploma/ depree
course) (MName of the School /College/ University and the year in which the course was completed. )

Verified ai......

VERIFICATION

L | | T e day of.._..

froer

DEMONENT

L, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
hestof my  knowledge and belicf, no pan of it is false and nothing material has been concealed there from. | further
declare that

(a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:
ih) L my spowse, or my dependents do not have any asset or liability, other than those mentioned in items 3 and 6

S "?J"ﬂ[ma*z

&tD‘i" A"’E*W; i’

fLaniir



-

Nate: 1. Affidavit snould be filed lotest by 3.00 ¥M on the last date of ﬁﬁng nominations,
= Adffidavit suould be sworn before an Uith Commissioner or Magistrate of the First Class o before s ey
Publiz.
3 Al columns shoutd be filled up and o column to be left blank. IF theee is no information (o furnish in pespct il
any item, either “Nil™ or “Not a;plicable”, as the case may be, should be mentioned
A The affidavit should be either tvped o written legibly and neathy,
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